117 Writien Answers JYAISTHA 25, 1899 (SAKA) Written. Answers 118

(=) w1 s feafa & 2=
W wEAT B TH-TEr | fem mar
at ;

(7) w1 sTwR w1 fawR @
amafew A N wiw F foF 0w
sarfge g fagga s AT 2 SN

(7) w7 graTHiE # wrr g
gael ¥ ofard v mumadr  fear
g ?

ngEA (WA = feg ):
(%) &t &, Mg )

() & () s ad¥  Sear
g

Allegeq access of Shri Sanjay Gandhi
to Government Files

459. SHRI KALYAN JAIN: Will the
Minister of HOME AFFAIRS De
pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the state-
ment of former Industries Minister
published in the Hindustan Times
dated 6th May, 1977 that Shri Sanjay
Gandhi had free access to Govern-
ment files and promotions and ap-
pointments of officers were decided
by him and the honest and sincere
officers had often to pay the penalty;

(b) the reaction of Government
thereto; and

(c) the action proposed to be taken
by Government to check such undue
interference in future by persons not
connected with Government?

THE MINISTER OF HOME AF-
FAIRs (CHAUDHURI CHARAN
SINGH): (a) Yes, Sir.

(by and (c). Government consider
that it is grossly improper and illegal
to permit any unauthorised person to

have access to official papers. Govern-
ment expect that those who are autho-
rised to deal with official business and
handle Government papers, will exer-
cise due responsibility in such matters
as required by law and established
practice.

Grang of Pension to Freedom fighters
from Maharashtra

460. SHRI R.K. MHALGI: Wil] the
Minister of HOME AFFAIRS be plea-
sed to state:

(a) how many applications from
Swatantrya Sainiks (Freedom Fight-
ers) of Maharashtra State have been
received within last three years in
the office of Government of India;

(b) how many of them have been
decided;

(c) how many are still pending for
decision, District-wise and when they
are likely to be decided;

(d) how many of the applicants
have been granted pension uptill now:
and

(e) what are th& grounds on which
some of the applications are rejected?

THE MINISTER OF HOME
AFFAIRS (CHAUDRURI CHARAN
SINGH): (a) During the last three
years, i.e, from 1-4-1974 to 31-3-1977,
1818 applications have been received
from freedom fighters of Maharashtra
State,

(b) All of them have been decided.
(c) None.

(d) From 15-8-72 to 7-6-1977, 10,
310 freedom fighters from Maharash-
tra have been sanctioned pension.

(e) Applications are rejected on
the following grounds:

(i) Failure to  furnish adequate
documentary evidence in support of
the claim of political suffering.
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(ii) Period of imprisonment/deten-
tion/\internment/ externment/ anscon-
dence being less than six months.

(ili) Annual income exceeding Rs.
4,999/~

(iv) Imprisonment not connected
with freedom movement.

(v) Release on tendering apology.
(vi) Widow’s remarriage.

(vii) Re-instatement or re-employ-
ment in cases of loss of job.

(viii) Post-independence conviction,

Arrests of leaders on 25th and 26th
June, 1975

461. SHRI R. K. MHALGI: Will the
Minister of HOME AFFAIRS be plea-
sed to state:

(a) whether the then Home Minis-
ter, Shri Brahmananda Reddy knew
about wholesale arrests on 25th and
26th June, 1975 of important leaders
only on June 26, 1975 after the
Cabinet meeting in morning; and

(b) if so, who had issued the orders
of arrest without the krowledge of
the then Union Home Minister?

THE MINISTER OF HOME
AFFAIRS CHAUDHURI CHARAN
SINGH): (a) Government are aware
that arrests of important leaders were
made even before the Cabinet meet-
ing on the morning of 26th June
1975. There is, however, no informa-
tion with the Government whether
Shri Brahmananda Reddy, the then
Home Minister had any personal
knowledge of such arrestg prior to
such Cabinet meeting.

(b) Instructions were issued to the
State Governments/Union Torritory
Administratians only on the morning
of 26th June, 1975 after the said Cabi-
net meeting to make preventive
arrests to the extent necessary to pre-
vent formation of crowds or proces-
sions or any form of agitation likely
to lead to violence. The question how
the orders of arrest were made prior
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to the issue of these instructions is
under examination ang will also fall
within the purview of the Commission

of Inquiry headeq by Justice J.C.
Shah.

Installation of Equipments in the
Cochin Shipyarg

462. SHRI VAYALAR RAVI: will
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether some of the vital
equipments necessary for ship-build-
ing have not so far been installed in
the Cochin Shipyard; and

(b) it so, the details and the rea-
sons therefor and what steps Govern-
ment propose to take in this matter?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) Yes
Sir.

(b) The 105-Tonne Gantry Crane is
such an item of vital equipment. The
crane of this span and size is being
manufactured indigenously for the first
time in India in collaboration with a
West German firm. The preparation of
all working drawings and fabrication
and erection of the crane is being done
under Lloyds rigorous inspection. But
owing to inexperience of manufacture-
rs, requirement of a variety of high
quality itemg and materials and rigid
quality control, the commissinning of
this crane has got delayed. Now practi-
cally al] the components have arrived
on site and with the strengthening of
supervision and direction of erection
work, the pace of work has lately
quickened.

Demands of the Cochin Shipyard
Employeeg

463. SHRI VAYALAR RAVI: Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether the employees of the
Cochin Shipyard have submitted an¥
demands to the management; snd





